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 APPLICATIOCN UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALo

. auﬁ“>,' ‘ C :
) Y \”_?\\D . ACT, 1985' , .
: S"A :, ' Q ?O
R case wo.JRf 2§ 1990, | OA /5—/
| Between
Applicant ‘s~ Namdeo,Bajiraofvalveman working under CIOW (M) Centcnl
e Ral w. v Nag ur,.
Versus | , ‘ .
Respondents :- (I)  The Divicional Railway Manager,
é “//// i ' Central Railwgy Nagpur.
(II) The General Manager,
. " Central Railway. Bombay V.T.
,‘\) . : ~
- INDEX J
v g.' . ' _ e e B _ﬂj :
T Se No. | Description of documents relief upon 4 Page—ies .
1‘
{ 1. . Application ' ) .} 1 tos5
o 2. P ;etter'ofvshri Namdeo Bajirao dated
'v 2-3«90 as annexure No., 1. 6
¥ - Je Copy of the letter of the union dated .
“wl . 8~3-90 as annexure No. 2 . 7
) 4o | ‘CODY of the notice dated 8-3-90 as .
) - annexure 3 8 to 9
Yo ooy a9 e 8 B S leos, |
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MLALLL,B. (Sahityafu. = ‘ i WJICHQQJ' f"é?’?féfl .
Advocate, Nagpu'r. . @\g /‘g Q [l,o” ' igna ture o e applican
For use 1 vi‘s Office ¥O':2 ‘
“1J1‘%@ Date of filing_:
‘Central Administrative Tﬁbﬁnzi, : or
New Bo-nbay Bench )
. iReceived applici.iivn on 5 ... “ Date of Recelpt by post
! v o > - s
1y Hund / Post A : o Reglatrat¢on No.
Qé%ﬁ?o ) S%K . ' . i ' Signature
~— For Ruegistrar ' .
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' Memorandum, of Coram . Tribunal's Orders
Appearance, Tribunal's
TTerders—of-direction & -
Reglstrar's Orders ,
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“that is a relief which is not consequential to the eariier

Iribunal's Order Dated: 6.8.1990

| The applicant who is a Khalasi under the respondents
alleges that while working as valveman in the grade of
Rs.750-900 his services were utilised as Electric Pump
Driver from 1978 to 1989 in the grade of Rs.950-ﬁ500 but
he has not been paid the wages applicable for the latter
post. He prays that he should be paid the difference
between the two grades from 1978 to 1989,

2e The présent application has peen filed only on
54441990,
3 Faced with the hurdle with respect to the bar of

vlimitation in respect of the claim as made in the application,
Counsel.of the applicant fairly submitted that the applicatioﬁifl
may be treated as for the difference of pay within the one

year period prior to the date of filing of the applicatioh.

We record the statement and allow the applicant to proceed

-~ with the application only to that limited extent.

L The application is admitted only to that extent.

5.  There is a relief in the application to consider the

'appiicant for promotion to the post of Electric Pump Driver,

LA

relief and as such cannot be pursued in the present applicatian.

6.  Advocate Mr,P.S;Lambat has entered appeéréﬁbe on behalf
of the respondents, The respondents to file reply in a period
of four weeks and to serve a copy on the counsel of the

applicant,

7. The O.A., will be listed for hearing in accordance with

its turn.

ol _ I T
(I.K.RASG@TRA) (G ,SREEDHARAN NAIR)
MEMBER (4) VICE CHAIRMAN
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Neither the, Applicant
nor his Advocate is present,

Mr, D.N.,Dadilwar, Law |
Asstt, DRM Office ¥ Nagpur
is present on pehalf of
Respondents.

Mr, Dadilwar has filed
reply today and has undergaken
to file the proof of service
on the next date,

Adjourned to l?{lkigo
£iling proof of service.

Date: 12.11,90

Neither the Appliéant nor }
his Advocate are present, !

Mr, D.N. Dadilwar, Law Asstt,
Central Rly., DRM office, Nagpur
is present on behalf of
Respondents.

i
-}
Mr. Dadilwar has shown the |
proof of service of the reply ]
on the Applicant today. }
A
Since the reply of o
Respondents has been filed in f
‘the matter, the matter has become |
ready for hearing, However, it is!
not possible to fix hearing date |
in the near future on account of
other old pending urgent patters,
This matter is, thereforeg kept
on Sine-die list, )
e ;

Mr. Dadilwar says that at
the time of fixing the date of
final hearing notice may be o
jssued to Respondent No, |/
Notice may & so be issued to the

Applicant M « Cj//
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PER TRIBUNAL :A.iQ'//ijE%

As per direction of the )
Hon'ble Vice Chairman dated ;
24.8.93,the matter is taken up

.
_mﬁom Sine-die list. Fixed for 5
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- Final Hearing on & e e

Issue notices for the partiels !
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fokite ()wA o c{/y(;ui/'/ - @0/52’" /@,/ ?Z( . . &

& e 1o p o KLl o H applicont.
" e presed oot B AR
Coey P & Lovutat Comte o

WL (bt
Wwﬂ‘%@ U el

11 e

' - OU/ g
nzder/Judgement despatched |
[to Applicast; sespvaient (5)

b

Nawee  frgoy o
Pels QW\D’ ¥R d\e b&t\& .
MR e pustal
I fepg

W

Eik

N\~ )



